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Court hearing through webex online meeting 

 
State Vs Aakash, Shripal, Kanwar Pal and Virender Pal 
FIR No. 246/2020 
PS: Sonia Vihar 
U/s 308/323/341/506/34 IPC  

        
 
27.06.2020 

  

Present: Sh. A. K. Tripathi, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State. 

 

 Reply to the bail application has been received through mail. 

The same is perused.   

 Submissions heard. 

 The applicants have been arrested in the present case which 

has been registered in regard to an incident occurred on 21/06/2020. The 

case of the applicants is that they were given beatings by the complainant 

and his other family members and they have been falsely implicated in the 

present matter.  

 In the present FIR it is alleged by the complainant Sh. 

Rajender that he was in his baithak with his uncle Jai Kishan at about 6- 

6:30 PM and in the meanwhile Akash, Virender Pal and Shri Pal came there 

and started abusing them and when they were objected the complainant 

was caught by Akash and his uncle was caught by Virender Pal and Shri 

Pal gave a blow on the head of complaint with iron rod.  It is alleged that 

Tulsi Ram and Kanwar also came there and all started throwing stones upon 

the them. It is alleged that in the meantime Shiv Kumar came there and 

started beating the complaint with danda and the complaint and his uncle 

saved their life by running from there. 
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 The police have also registered another FIR bearing No. 247 

in regard to the incident dated 21/06/2020 on the statement of complainant 

Tulsi Ram that he was in his baithak with his nephew Virender Pal and at 

about 6-6:30 pm on 21-06-2020 Rajender and Shiv Kumar came there and 

started abusing them and upon objection Rajender caught the complainant 

and Shiv Kumar caught Virender Pal. It is alleged that in the meantime Suraj 

and Jai Kishan also came there and started throwing bricks and stones upon 

them. It is alleged that Suraj gave blow by brick to head of the complainant 

which was saved by raising hand. It is stated that after that they went to their 

roof and started throwing bricks and stones from there. 

  Thus, allegations in both the case are similar. The 

investigating officers of both the cases have joined the hearing and they are 

not able to show any statement of a witness recorded by them from 

neighborhood who has seen the incident and is able to clarify which party is 

aggressor. None of the party has stated that it caused injury to the members 

of opposite party while saving themselves. 

 Considering the facts where the injured have been discharged 

form hospital and there is no possibility of early trial, the applicants are 

allowed on bail. The applicants be released on furnishing of personal bonds 

in the sum of ₹ 20,000/- each to the satisfaction of the Superintendent of 

Jail. 

  Copy of the order be sent to the parties.  

       

    

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/27.06.2020 



Court hearing through webex online meeting 

 
State Vs Abhimanyu Singh 
FIR No. 555/19 
PS: Khajuri Khas 
U/s 498-A/304-B/406/34 IPC  

        
 
27.06.2020 

  

Present: Sh. Chander Mani Grover, Ld. Counsel for the 

applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.    

 

 This is an application u/s. 439 Cr.P.C for grant of bail for his 

medical treatment. 

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format along with previous involvement report through email at court 

id readerndpsnortheast@gmail.com for 03.07.2020.  

 The Superintendent Jail concerned to file medical report of the 

applicant on the said date. The report may be filed through mail at aforesaid 

court id.     

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/27.06.2020 
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Court hearing through webex online meeting 

 
State Vs Ajam @ Arman 
FIR No. 434/2017 
PS: Karawal Nagar 
U/s 394/307/34 IPC & 27/54/59/25 Arms Act.  

        
 
27.06.2020 

  

Present: Sh. Mohd. Imran, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.     

 

 Report received from Jail about the conduct of the applicant. 

 Submissions heard. 

 The applicant is facing the trial in the present case and is in 

custody since 27/09/2017 and he is seeking bail on the basis of period of 

his custody in terms of the guiding criteria laid them by the Hon’ble high 

power committee of Hon’ble High Court of Delhi. 

 It is submitted by the plaintiff to be that as the conduct of the 

applicant in the jail is not good and he has been awarded punishment so 

she is not entitled to be laid on interim bail as per the criteria. 

 As per criteria laid down by Hon’ble HPC vide its meeting 

dated 18-05-2020, an under-trial prisoner facing trial for a case for offence 

u/s 307 IPC and is in custody for more than six months with no involvement 

in any other case may be considered for release on interim bail. It is also 

provided that UTP should have a certificate of good conduct during his 

respective custody period from Jail Superintendent for him to qualify for 

interim bail. 

 As per jail report received today, the applicant is facing trial in 

one case and is in custody since 28/09/2017 and he has five punishments 

for violation of prison rules during the period of his judicial custody in the 
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Jail. Thus, the applicant is not having good conduct during the custody. As 

such he is not entitled to be released on bail as per the criteria. The 

application is dismissed. 

 

 Copy of the order be sent to the parties.  

 

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/27.06.2020 
 



Court hearing through webex online meeting 

 
State Vs Darshan Singh 
FIR No.  169/2018 
PS: Crime Branch 
U/s 20/25/29 NDPS Act  

        
 
27.06.2020 

  

Present: None for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.    

 

 The application was received on mail yesterday for extension 

of interim bail. The application was taken for consideration on yesterday and 

in view of the orders of the Hon’ble High Court the orders were passed to 

extend the interim bail till 15-07-2020. The application has already been 

decided.  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/27.06.2020 
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Court hearing through webex online meeting 

 
State Vs Faisal @ Dawood 
FIR No. 548/2013 
PS: Seelampur 
U/s 307/120 B/302/34 IPC  

        
 
27.06.2020 

  

Present: Mohd. Irfan, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 In the present case the application is moved by Faisal @ 

Dawood for interim bail. Reply if filed in respect of the applicant where as 

report form the Jail is received about the conduct of co-accused Mauzzam. 

The name be also corrected in the cause list. 

 Let the report be called from jail about the conduct of applicant 

Faisal @ Dawood for 02-07-2020. The report may be filed by the Jail 

authorities through email at the id of the court i.e. 

readerndpsnortheasr@gmail.com.     

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/27.06.2020 
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Court hearing through webex online meeting 

 
State Vs Hamid  
FIR No. 28495/2019 
PS: Bhajanpura 
U/s 379/411 IPC  

        
 
27.06.2020 

  

Present: Sh. Vinay Dhaka, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.  

 

 This is application for release the accused on personal bonds 

 Submissions heard. 

 It is submitted that submitted that the applicant in the present 

case was ordered to be released on bail upon furnishing of bonds in the sum 

of Rs. 20,000/- along with one surety of the like amount vide orders dated 

25/02/2020 by this court. It is submitted that the applicant due to poverty is 

not able to deposit the amount of Rs. 20,000/- as surety and it is prayed that 

the applicant be released on the personal bonds. 

 

 The law does not require the deposit of surety amount with the 

court at the time of furnishing the bonds and the applicant may furnish the 

bail bonds of any of his family member before the learned Trial Court or Duty 

Magistrate which will be considered as per law. The counsel is advised to 

furnish the surety bonds and the matter is adjourned for 02-07-2020 for 

consideration. 

 
 
 

(SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/27.06.2020 
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Court hearing through webex online meeting 

 
State Vs Hari Om Vashisht 
FIR No. 38/2020 
PS: New Usmanpur 
U/s 328/376 (2) (N) IPC  

        
 
27.06.2020 

  

Present: Sh. R.K. Kochar Advocate with Sh. Gaurav Kochar, Ld. 

Counsels for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State. 

  IO/SI Mamta also joined the hearing.  

  

 Report about intimation of listing of bail application to the victim 

filed through mail. Reply to the bail application has already been received 

through mail.  

 Submissions on the bail application heard. 

 The applicant is in custody in the present matter since 

27/01/2020 and he is seeking interim bail for two month with the 

submissions that his wife is suffering from ovarian cyst  for which she has 

taken treatment but has not recovered fully and on 14/06/2020 she had 

taken treatment from another doctor who has advised her for the surgery 

with one-month rest. 

 The IO stated that she has verified the documents from the 

doctor who has advised the rest to the wife of applicant till 13/07/2020. The 

IO has not mentioned about the availability of any other family member to 

take care the wife of the applicant, however, during the hearing she stated 

that one minor son and old father is in the house of the applicant and stated 
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that inadvertently these facts remained to be mentioned in the reply. The 

victim has been served with the notice about the listing of the bail application 

by the IO but none appeared for the hearing on behalf of the victim. 

 Considering the facts where wife of the applicant is to be 

operated for ovarian cyst and she has been advised medical rest by the 

Doctor and no other member is in the family who can look after her, 

presence of the applicant is required to take her care, I am of view that 

applicant may be granted interim bail till 13/07/2020. The applicant be 

released from the custody upon furnishing of bail bonds in the sum of Rs. 

50,000/- along with one surety of like amount to the satisfaction of 

Superintendent of jail or Duty MM. The applicant will provide his mobile 

number to the IO upon release and will not try to contact the prosecution 

witnesses. 

  Copy of the order be sent to the parties.  

  

  

   

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/27.06.2020 
 



Court hearing through webex online meeting 

 
State Vs Ishwar Singh 
FIR No. 603/2019 
PS: New Usmanpur 
U/s 15/29/61/85 NDPS Act  

        
 
27.06.2020 

  

Present: Sh. Shekhar Tyagi, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

 

 Reply to the bail application has been received through mail. 

The same is perused.   

 Submissions heard. 

 In the present case the charge sheet has been filed against 

the applicant in the court as per reply. The charge sheet is required for 

perusal for appropriate disposal of the bail application. The judicial Assistant 

is directed to send the soft copy of the charge sheet filed against the 

applicant to undersigned, APP and to the counsel of the applciant through 

mail. 

 Put up on 04-07-2020 for arguments on the application. 

    

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/27.06.2020 
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Court hearing through webex online meeting 

 
State Vs Kasim @ Kashif & Mohd. Shafik 
FIR No. 296/2020 
PS: Khajuri Khas 
U/s 307/34 IPC  

        
 
27.06.2020 

  

Present: Sh. M. M. Hashmi, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.  

 

 Reply to the application has already been received through 

mail. The IO was called to join the hearing through videoconferencing to 

clarify the fact of recovery of weapon. ASI Ritu Rana has joined the hearing 

and he stated that the weapon of the offence has not been recovered so far 

and the reply given by him to the bail application is true. 

 On the other hand, the counsel for the applicant is still making 

submissions that the knife has already been recovered and a photograph 

during the hearing of bail application of co-accused was produced in which 

knife was visible. It is submitted by the IO that in the photo a thing appearing 

as knife is seen in the photograph and the knife which has been used in 

committing the offence has not been recovered so far. 

 The applicants are seeking anticipatory bail in the present 

matter which has been registered for the offence punishable under section 

307 IPC on the allegations that the applicants gave knife blows to the 

complainant when he went to purchase the medicine. 

 Considering the facts and circumstance the case, gravity of 

the offence and that the weapon of the offence is yet to be recovered for 

which custodial interrogation of the applicants is required, I am of view that 
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the applicants are not entitled for the protection from arrest. Accordingly, 

application is dismissed.   

 Copy of the order be sent to the parties.  

  

  

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/27.06.2020 
 



Court hearing through webex online meeting 

 
State Vs Mehak Singh  
FIR No. 228/2016 
PS: Khajuri Khas 
U/s 365/302/34 IPC  

        
 
27.06.2020 

  

Present: Sh. Pushpendra, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.    

  

 Reply to the bail application has been received through mail. 

Conduct report form Jail also received.The same are perused.  

 Submissions heard. 

 In the present case the applicant is seeking interim bail as 

guidelines of the Hon’ble HPC with the submissions that he is in custody 

since 2016 where as in the reply filed by Ins. Rajnikant it is submitted that 

the applicant and other accused were arrested in the matter on 05-03-2020. 

 Thus, in these facts clarification required in regard to date of 

arrest and the period of custody of the applicant in the present case and his 

involvement in any other case. IO to file report in this regard for 29-07-2020. 

 

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/27.06.2020 
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Court hearing through webex online meeting 

 
State Vs Mohd. Ajij 
FIR No. Not Known 
PS: Karawal Nagar 
U/s Not Known  

        
 
27.06.2020 

  

Present: Sh. Akhtar Shamim, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.  

 

 No reply has been received. Issue notice to the SHO for 

filling the reply for 04.07.2020.  

 

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/27.06.2020 
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Court hearing through webex online meeting 

 
State Vs Nahar Singh Saxena 
FIR No. 290/2019 
PS: Sonia Vihar 
U/s 326/307 IPC & 27/54/59 Arms Act  

        
 
27.06.2020 

  

Present: Sh. Avnish Sharma, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.   

  

 This is an application for extension of interim bail.   

 Submissions heard. 

 Applicant was admitted to interim bail by the court of Ld. Duty 

Judge for 45 days vide order dated 25.04.2020 and thereafter the period 

was extended for 3 weeks vide order dated 11.06.2020.  

 It is intimated that recently Hon’ble High Court of Delhi has 

extended the period of all the interim bails till 15.07.2020.    

   Considering the facts, the interim bail granted to the 

applicant stands extended till 15.07.2020. Application stands disposed off. 

  Copy of the order be sent to the parties.  

       

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/27.06.2020 
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Court hearing through webex online meeting 

 
State Vs Rajendra, Shiv Kumar and Suraj 
FIR No. 247/2020 
PS: Sonia Vihar 
U/s 308/323/341/506/34 IPC  

        
 
27.06.2020 

  

Present: Sh. Lokesh Kumar, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State. 

 

 Reply to the bail applications has been received through 

mail. The same is perused.   

 Submissions heard. 

 The applicants have been arrested in the present case which 

has been registered in regard to an incident occurred on 21/06/2020. The 

case of the applicants is that they were given beatings by the complainant 

and his other family members and they have been falsely implicated in the 

present matter.  

 The police have also registered another FIR bearing No. 246 

in regard to the incident dated 21/06/2020 on the statement of complainant 

Sh. Rajender. As per version of the said  FIR the complainant was in his 

baithak with his uncle Jai Kishan at about 6- 6:30 PM and in the meanwhile 

Akash, Virender Pal and Shri Pal came there and started abusing them and 

when they were objected the complainant was caught by Akash and his 

uncle was caught by Virender Pal and Shri Pal gave a blow on the head of 

complaint with iron rod.  It is alleged that Tulsi Ram and Kanwar also came 

there and all started throwing stones upon the them. It is alleged that in the 
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mean time Shiv Kumar came there and started beating the complaint with 

danda and the complaint and his uncle saved their life by running from there. 

 In the present FIR it is alleged by the complainant Tulsi Ram 

that he was in his baithak with his nephew Virender Pal and at about 6-6:30 

pm on 21-06-2020 Rajender and Shiv Kumar came there and started 

abusing them and upon objection Rajender caught the complainant and 

Shiv Kumar caught Virender Pal. It is alleged that in the mean time Suraj 

and Jai Kishan also came there and started throwing bricks and stones upon 

them. It is alleged that Suraj gave blow by brick to head of the complainant 

which was saved by raising hand. It is stated that after that they went to their 

roof and started throwing bricks and stones from there. 

 Thus, allegations in both the case are similar. The 

investigating officers of both the cases have joined the hearing and they are 

not able to show any statement of a witness recorded by them from 

neighborhood who has seen the incident and is able to clarify which party is 

aggressor. None of the party has stated that it caused injury to the members 

of opposite party while saving themselves. 

 Considering the facts where the injured have been discharged 

form hospital and there is no possibility of early trial, the applicants are 

allowed on bail. The applicants be released on furnishing of personal bonds 

in the sum of ₹ 20,000/- each to the satisfaction of the Superintendent of 

Jail. 

  Copy of the order be sent to the parties.  

     

  

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/27.06.2020 



Court hearing through webex online meeting 

 
State Vs Rajesh Goyal 
FIR No. 55/2020 
PS: Bhajanpura 
U/s 302 IPC  

        
 
27.06.2020 

  

Present: Sh. Praveen Goswami, Ld. Counsel for the applicant/accused.

 Sh. Ashok Kumar, Ld. Addl. PP for the State.    

 

 This is an application u/s. 439 Cr.P.C for grant of bail. 

 Issue notice to the IO/SHO to file reply of the bail application 

in PDF format along with previous involvement report through email at court 

id readerndpsnortheast@gmail.com for 03.07.2020. 

    

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/27.06.2020 
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Court hearing through webex online meeting 

 
State Vs Rajik @ Sameer 
FIR No. 388/2019 
PS: Karawal Nagar 
U/s 302/201 IPC  

        
27.06.2020 

Present: Sh. J.K. Sharma, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.    

 Reply to the bail application has been received through mail. 

The same is perused.  

 Submissions heard. 

 During the submissions on the bail application it is submitted 

by the counsel for the applicant that no allegation is made qua the applicant 

about his involvement in the murder and at the most as per allegations in 

the transit the role of the applicant is assisting the co-accused in the 

throwing of the body. It is submitted by the counsel that the sentence for the 

offence punishable under section 201 IPC is up to 7 years imprisonment 

and the applicant is entitled for interim bail as per the criteria of Hon’ble 

HPC.  

 The learned APP requested for assistance of the IO as well as 

to go through the charge-sheet. Let the notice be sent to IO t join the hearing 

through video conferencing and the soft copy of the charge sheet be 

provided to undersigned and the Ld. APP. 

 Put up 30-06-2020 for arguments. In the meanwhile, conduct 

report of the applicant be called from Jail as prayed.  

 
 (SUNIL CHAUDHARY) 

Duty Judge/ASJ/NE/ 
 KKD/Delhi/27.06.2020 
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Court hearing through webex online meeting 

 
State Vs Shakeel 
FIR No.  72/2018 
PS: Crime Branch 
U/s 21/51/85 NDPS Act  

        
 
27.06.2020 

  

Present: Sh. Faraz Khan, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State.    

 

 This is application u/s 439 Cr.PC for grant of regular bail.  

  Issue notice to the IO/SHO to file reply of the bail application 

in PDF format through email at court id readerndpsnortheast@gmail.com 

for 03.07.2020. SHO/IO will also join the online hearing.   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/27.06.2020 
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Court hearing through webex online meeting 

 
State Vs Sombeer 
FIR No. 51/2020 
PS: Bhajanpura 
U/s 365/342/302/201/120 B/34 IPC  

        
 
27.06.2020 

  

Present: Sh. Chandan Mishra, Ld. Counsel for the applicant/accused.  

 Sh. Ashok Kumar, Ld. Addl. PP for the State. 

  

 Reply to the application has been received. The same is 

perused.   

 Submissions heard.  

 The applicant is seeking anticipatory bail in the present matter 

with the submissions that he was falsely implicated by unsocial element in 

the FIR in which his name is not mentioned. It is submitted that police 

officials will arrest him without considering the facts and circumstances and 

will he will be falsely implicated. It is submitted that no purpose will be served 

to keep him in custody because there is no likelihood of early trial in the 

matter. It is submitted that the accused person has been granted interim bail 

in the matter. It is submitted that applicant is ready to abide with the 

conditions imposed by the court while granting the bail to him. 

 

 The application is opposed with the submissions that initially a 

missing report was made by the complainant that his father is missing and 

later on complainant gave a written complaint in continuation of missing 

report alleging that his father was kidnapped and he named four person in 

the complaint. It is submitted that during the investigations Prashant was 

arrested and he disclosed about the murder of father of the complainant and 
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about his team members. It is submitted that the applicant Somber is 

mentioned as Sonu in the case. It is submitted that applicant is the main 

accused who had beaten up the deceased with Danda. It is submitted that 

the applicant is permanent resident of Haryana and his first bail application 

for anticipatory bail was dismissed on 13/05/2020. 

 

 Neither the order by which co-accused Prashant has been 

released on bail as per submissions of the counsel for the applicant nor the 

order vide which earlier bail application of the applicant was dismissed has 

been placed before me. However, considering the allegations made in the 

case and the gravity of the offence, I am of view that applicant is not entitled 

for the protection from the court. The application is dismissed accordingly. 

  

  

  

   

 

 (SUNIL CHAUDHARY) 
Duty Judge/ASJ/NE/ 

 KKD/Delhi/27.06.2020 
 


